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OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUMAL
ALIAHABAD BENCH ALIAHABAD.

Original Application No.1115 of 2002.

Allahabad this the 27th day of May 2003.

Hon'ble Mr.Justice R.R.K. Trivedi, Vv.C.
Hon'ble Mr.S.K. Agrawal, A .M.

Prabhu Nath Yadav
son of late Pancham Yadav
aged about 55 years
original R/o Dundwa Kukrauthi Post Kukrauti
District Varanasi (Bhadohi) Temporarly residing
at village Khubhanpur, Chaul}.
.0.0.0‘..OoApplicant.
(By Advocate: Sri 0.P. Gupta)
versus.
1 Assistant Director (Amin.II)
0/o Development Commission (Handicrafts)
West Block No.7, R.K. Puram New Delhi-%10066.
2. Deputy Director
0/o Development Commissioner (Handicrafts)
Regional Office B=-46 Mahanagar Bishtar Lucknow.
3= Assistant Director C.W.T.C/Service
Central Dehradun, Vi jay Park Bishtar
House No.4693 Dehradun.
4. Union of India
through Secretary
Ministry of Textile, Government of India,

New Delhi.
eseesssce...Respondents.

(By Advocate: SriGels .Gupta))

_O_B_D;E_R;
(BON'BLE MR.JUSTICE R.R.K. TRIVEDI, V.C.)

By this O.A. filed under section 19 of Administrative
Tribunals Act 1985, the applicant has challenged the
seniority list dated 17-01-2000 filed as Annexure 5.

In this list applicant has been mentioned at Sl. No.322
anc ¥IY date of birth of the dpplicant has been shown

as 12.04.1947 and date of regularisation has been shown
as 02.12.1996. There is no date of entry &nto the service

in column No.3.

2. It appears that applicant had absented himself

from duty for long time and when he was not allowed to join
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in Service/ /ﬂe ha&\ filed C. A which was registered as

Os Ae N0.898 of 1990 and it was decided finelly by order

dated 12.02.194. The direction given was aS under:

"In the result, the petition is partly allowed.
The applicant shall be reinstated in Service
forthwith and in any case, not lgter than &
month from the date of communication of thss
order. The respondents, however, Shall be at

liberty to take aggrOprlate action in szccordance
with 1aw for the alleged ynauthorised absence

on the part of the appllcont. OCn completion of

the proceedings, the respondents shall consider
the reguldrlsatlon of the services of the

applicant in compliance with the judgment and
order dated 09.08.1988 of this Tribunal. We,
do not, however, order payment of any back
wagesh®,
3. In pursuance of the order of this Tribunal,
respondents pasSsed the order on 15.07.1994 and in pursuance
of which applicant was allowed to join by order dated

02.08.1994 which reads as under:
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4., From the aforesaid order, it appears that
applicant was reinststed in Service w,e.f. his juining
under order dated 02.08.1994 the date may be some time

gfter 02.08.1994, Thereafter the applicant was

regularised in pursuénce of the direction of this
—dated¥y—
T ribunal/02.12.1996, In the order dated 17.01.2000
o™ beer A

( Annexure 5) it ha§Lcleariy provided that representation/
obj ection/suggestions in this respect if any are

invited throughproper channel So as to reach Eg\ﬁiim}\
Assistant Director beforg/upto 15.02.2000. It hasturther
provided that representations/objections/sSuggestions

received in this office after the clesing date shall not
be entertained. The applicant cleims that he filed
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obj ection on 01,02.2000, a copy of which has been filed
before us as 4nnexure 6. It is also claimed that this
obj ection filed by applicant has not been decided by

the respondents and is still pending.
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55 “& this Stage/ it@mentione& that respondents
were granted Several opportunities to file counter reply.
However, counter reply haS not been filed inSpite of last
opportunity given on 21.11.2002., In the circumstences, the
avements made by the applicant in this O, a. are
uncont roverted and we are accepting them for pa&ssing this
order. In our opinion if the objection was filed against
the senicrity lis’c/ it was Vobligatory on the respondents

to decide the same by a reasoned order.

6% Considering the aforesaid aspect, we dispose of
this O, A, finally with a direction to respondent No.l to
consider and decide the representations/objections/

SuggeStionS of the applicant against the seniority list

by @ reasoned order within 3 months from the date, a

COPY of the order is filed before competent authority.

No order as to costs,
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Membel=aA Vice-Chaiman, !

Manish/=




